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Import of Coking Coal

1842, SHRI MOHAN BHAT PATEL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of coking coal
imported for the steel plants during
the year 1980-81;

(b) the names of the countries from
which the import was made;

(¢) the names of the steel plants
for which the jmport was made and
the reasons for the import when we
are self-sufficient in coking coal; and
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(d) whether it has had any effect
of the production of steel; and

(e) if so, the detaily thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) 4,43,566
tonnes.

(b) Canada and Australia;

(c) Bhilai and Rourkela Steel
Plants; the imports were made mainly
with a view to (a) use in proper blend
with indigenous coal so as to reduce
its ash-content gnd thereby improve
the operations in the blast furnace
from the point of production as well
as productivity, and (b) supplement
the availability of coking coal from
indigenous sources in a situation in
which the actual supplies were falling
short of the requirements.

(d) and (e). The use of imported
coal in these two plants is estimated
to have resulted in an additiona] pro-
duction of 349,700 tonnes of hot metal
in 1980-81.

Pending Refund Application of
Assessees

1843, SHRI N. E, HORO: Will the
Minister of FINANCE be pleased to
state;

(a) whether Income-tax Act is
silent about the Department keeping
the refund applications pending for
long;

(b) whether it is also a fact that
like this the assessee is burdened both
with tax in full for the last assessment
year and fresh advance tax payment
for the current year; and

(¢) if so, whether the Board of
Direct Taxes has been asked to direct
the Tax Department to give refunds
within a month of receipt of the re-
fund applications?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No,
Sir. The Income-tax Act, 1961 pro-
vides for the payment of interest on





